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Gwallor, this the 17th day of July, 2003.

Kuldip Singh-Judicial MemberHon ble Shri Anand I^mar Bhatt-Administrative Member

J.Pj^ingh, S/o Shri Maha»lr Singh,
Station Supt.Ashok Nagar,Dist,Guna M.P#

(By Advocate - None)

Versus

Union of India Through r

1. The General Manager,Central Railway.
Munbai C,S.T«

Operating Manager,Central Railway, Bhopal

(By Advocate - Shri S.P^inha)
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- rbspokdenis
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gSl.Kuldip Singh. JUd^^i^ial Menb^r -

As none is present on behalf of the applicant,
we are deciding this case on merits after hearing the

learned counsel of the respondents, in terms of Rule 15(1)
of Central Administrative Tribunal (Procedure)Rules,1987.

2. The applicant has filed this O.A. assailing the
order dated 3/5.7.1998 passed by the disciplinary
authority. Though the applicant has taken several grounds
to challenge the same but in his OA he has also mentioned

that he had filed «*e appeal against the order passed by
the disciplinary authority which was also dismissed vide
order dated 1.8.1998(Annexure-A-8). in the return filed by
the respondents it js mentioned that the revision-petition
filed by the applicant against the appellate orddr has also
been rejected vide order dated 16.11.1999.

3. We find that the applicant in this 0.A. has
neither challenged the appellate order nor the revlfiional
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order. It is a well settled law tfeat the order passed by
the disciplinary authority stands merged Into the order

passed by the appellate authority which has also been

upheld by the revisional authority. So, unless the applicant
challenges the order passed by the appellate authority,
the applicant cannot assail the order passed by the

disciplinary authority. Since it was in the very knowledge
of the applicant at the time of filing of the OA itself

that the appeal has been decided and he also annexed the

appeUlate order at Annexure»A-^ along with the OA, so
failure on the part of the applicant to assail the order

passed by the appellate authority shows that the applicant
had no grounds to challenge the order passed by the

appellate authority.

4. Besides that, the learned counsel appearing for
the respondents had placed on record a letter dated

25.6.1998 written by the applicant wherein he had submitted
his Wrcy request and had asked for setting aside of the
penalty order. In the said letter the applicant admits his
responsiblity for the irregularities committed and has also

•Qbsttttbd^hisjApglogy. He has stated that-

Fq- ̂  srctt i "

In view of this admission on the part of the applicant

himself, we find that thiscimplication has no merit and
it is accordingly dismissed. No costs.

rkv.

(Anand Kumar Bhatt)
Administrative K.rt.er JudteJl
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